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CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

01. NO. 134/92 

T.A.  NO, 

DATE OF DECISONS -  

Petitione r 

Advocate for the Petitioner (s) 

Respondent 

Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 

The Hon'bfe : J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal 7 	J 
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ifl 	
Of 19 	 I  

11ransfer App1ictjon No 	 Old 4. Pett,No 

CERrIFIcj'E 

that no fuhr action is required tob0 
taken and the Case is fit for con 	 t 	hc 
ReCOrd Room (oc 	' 

Dated : 

Countersign d 

Signature of the ea1ing 
SS/stant 

Section Officer/Court officer 


